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The applicant has impugned the order
No«2=-3/96-Admn dated. 23-8-96 trans-
- ferring him to Calcutta. The appli-
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«8=10-96 Learned counsel Mr.G.C.Deka
: ' alongwith Mr.D.Thakuria for the
[' R G :féc:-{fio,l is in 1 " applicanto br.C--G.S.C. Mr.S-Ali for
lﬁﬁﬂnﬁj &hnﬁ time ' the respondents.
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, E. 28 5/ ; ; Heard Mr.Deka for Admissione.
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H
r cant has submitted representation
idated 19-9-96 and representation
 dated 23-9496 f£or,consideration
:aﬂd cancellation of the transfer
 order. This representationgare
:pend;ng disposal of the competent

v authority of the respondents. This

"application needsnot be admitted at

:this stage. The application is¢

'disposed of with the directiong to

:the respondent No.1l, the‘Secretarg)

' Education Department, Ministry of
:Human Resources -LDevelopment, New
'Delhi to dis?ose of the represen-
%ation dated 19-9-96 and dated
' 23-9-96 submitted by the applicant
:to him within one month from the e
'date of receipt of this order. The
:respondent Noe.l shall consider the
"provisions of the 0.M.N0+20014/383//
 E=IV dated 14~12-1983.wHille dtepss
'sing of-€hel.pépresentations. "The -~
respondent ' Né il ashall “dispose S8 f *the

A\repr@senbdtmons~w1th anspaakings

| , order and shall communicate /is

. - : o decision to the applicante.

: - -
- - - - -~ - - e - - e - - - - - - - - - - - - - - - - e -
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©.A.226/96 af
~
8-~10-96 Pending communication of the
| disposal of the representation as
stated above by respondent No.l to
/{ /0 ¢ the applicant the respondents are
3 (4 g .
o . directed to keep the operation of the
7 >) [he impugned order dated 23~8-96 in
<< . L
N ! /A anliis abeyance. '
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‘ Application is disposed of.
_ Copy of this order be furnished
to the counsel 6f the parties.

@/&"10
Member




An application under Section 19. of the

Administration Tribunal Act, 1985,

O;AO NO‘ -o;o‘:ﬁooaﬂ:{éovooo of 1996.‘

V. Narayanan , .
7 . . '\‘.“ )
. Versus

 Union of India & others,
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Notification No. 2-3/96~ Adm 23/29,8,1996 by the
Central Hindi Directorate, New Delhi Transferging
the Applicant to Calcutta ignoring the ¢ircularof
1983 (Annexure II), ’

D.M, No. 20014/3/83/E,IV dated 14,12,1983 issued -

"by the Central Government relating to allowances

" and other facilities given to the Central Govenment

_ 5

employes posted in the NE region { Extract-photocopy
from All India Services Law Journal 1992(2) as
Cerculated and referred by the Guwahati Bench of the
Central Administration Traning in re- Vinod Kumar

& Ors, Vs Union of India & Ors,

Extract photocopy of the Central Government Notification

'extendmg the farilities of Annexure II permently by

adding further improvement in the facilties as reffered
to the Guwahati Bench of the Central Administration
Tribunal, in the case referred ,supra:. S 11T

Notification a??ofntln%:he petitioner as regional.
officer in the Central sdmimiszixatimm Hindi v
Directorate,, - |

Memo No, 51 8/90/Adm/ 263/Adm, Central ‘Hindd
Directorate}dated 23 8.93

The representation by the applicant to Government '

_dated 21.3.94, - L - VI

Another representation by the petitioner

dated 1.,1.,96¢ VIl

Representation of the petitioner to Government VIIT

doted 1949496 and 23.9.96 ‘ ' VIIT A
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BEFORE THE CENTRAL ADMINISTATION TRIBUNAL s: GUWAHATI BENGH, 7 |

V. 'NARAYANAN

versus

UNION OF INDIA & OTHERS

13

0.A. NO. = OF 1996

1. Petitioner of the Applicant O

shri V. Narayanan
. Regional officer (NE) /Deputy Director(L)
Central Hindi'niréctoate

J0y¢¥anagar, |
P.0. KhanapaTa, Guwahati- 781022, ,

L]

2. Petltloner of the Respondents :=
) (1) Union of Ind;a,
rep;esented by the Secfét:ry,
Education Depaftment Ministry
of Humen Resoﬁrces,Developmenx,_
Shdstri Bhéwan,yNew Delhi 11006;6
) Direbtor, Central Hindi Directorate
ﬁoa? West Block ,P.K.Puram,
New Delhi- 110066,
(111) Shri Kishore Vasﬁéi ) ’
Regional foicer, desiganted
Deputy Director,fmxs Central

Hindi Directorate
Shastri Bhawan (Fanguage)

Chennai « 6

(1v) Shri K.K.Singh
Deputy Director(Language)
Central Hindi Dlrectoréte
No. 7, West Block, .K Puram,
New Delhi~664 N

Contd . 4
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That Applcaiion is against the notification
No, F. 2-3/96- Aden~ dated 23/29,8.1996

tranferring the Applicahtgf from Guwahati

to Calcutta (vide Annexure I) ignoring the

provisions of Annexure II,

The applicant declares that the subject

matter of the application is within the jurisdiction

of the Guwanhati Pench of the Central Adminstration

Tribunal,

‘The Appl;cant further declares that the

application is within the limitation prescribed
by under section 21 of the Administamation
Tribunal Act, 1985, .

Facts of the Case

(1) The Applicant was frist appointed as a Central

Governmesk
-Gﬂwahatl empolyee in 1975 and as‘posted as Hindi

Pradhyapak in the Department of official language
Menistry of Home offairs in coimbatore in

Tamilnadug

(1i) Thereafter, after serving in various posts

in various Capacities under the Central

Goveinment without eny break in service, the

applicant joined as fegional officer, in the
Central Hindi Directorate under‘fhe Ministry
- of Human Resones Development in Guwahatz in

the N E Region, on 12-9-1990 and has been

i

serving in that post till date ( vide annexure ).

Contd...o5
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After serving for two years in the N E Region,

. ) S .
the applicant reprggted to the Central Hindi

s, 7
g Directorate to get himse;f tragfged to his

(1v)
),

o

(vi) -

e ) . .
place by choice in terms of the Government
Crecular of 1983 vide anexure II, read with
annexure III but he was informed to represent

to the “entral Government vide Annexure V.

There after the applicant represented to the

Central Government vide annexure VI,

As no reply was Eggéeed, the applicant again

- e
repmesentedkcase on 1196 vide annexure VII,

L4

On 18,9.96, the applicant was Tather horrified

after receiving his tranfer order to Calcutta

ihstéﬁ of to the place of bis choice vide

: (vii)

‘annexure I,

Against this order of transferfd, the applicant
petitioner represented to the authorities on

19.9.96, vide annexure VIII and annexure VIII A

dated 23.9.96.

(viii) The applicant has not yet received any response

to the representation dated 19,9.96 and 23,9.96
as the transfer order has not begn stayed or
modified but on the other hand,,;i has been-
learnt that thé officer posted i;A;lace éf the
applicant is'almost ready to come to Guwéhati
.on which event the applicant is likely to suffer
irrepai?able loss aﬁd hardship beside; rendering
his family suffer in agony and anxiet?;.

Contd......g6
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(ix) The Applicent begs to state that he has by now
Y CQmi}leteé six years in the N E Regioh which is
normally considered to be an area of difficult

posting impelling the central Government to decide Mﬁx

tenuresof posting as enumerated in Annexure II &

>
A

III, Under °5¢ circunstances the applicants
e reasonably ‘claimsto ~be4poéfed in a place of his
choice as per the provision of these annexures.

The applicant feels most arbirarily discriminated
when h'e finds that some of his éolleagt% in the
.same rank in,the' slame directorate, who had never
been' pos;ted in the N E Region have been allowed to

Serve . for more more than 10 years in their places

L

of choice/or in the places of their firsy posting .
The applicant further feels deprived of natrual
justicewhen he recollects that the respondent No.4
_who is in the same capacity as that of the applicant
has been serving in the same pl_acé for mmsk more‘

then 12 years.

(x) * The applicant has already represented to the Govenment
'fhat he has been deprived of his family at_tachment for
no £ fault of his own as his family members composing
of a depéndgnt ‘old mother of 77 years are unable f.o -

0» come to this Tegion because of the tension prevailing
in this pea part particularly during the last two to |
1 three years causing much 2gohy * and tension to the

applicant and his family membérs.

Contdeee?
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Details of remedies Exhausted., .
The applicant has submitted representation from
time to time to the (lgnceovned Mduthorites as

detailed herein aBove.

-

The applicant has not filed any other application
a_writ hetition or suit regarding this matter in.

any court and no such case is pending anywhere,

Refiefs’ sought and Grounds e

The applicant prays for immediate Cance}}ation/

-setting aside of the impugned transfer order

‘dated 23/29:8,1996 (Annexurel) by direcring the

Respondent Nos., 1 & 2 to stay operation of the

impugned order till disposal of this Application,

on the following grounds ambpgst others i~ °

(A) For that, non observance of the criterion
laid down in Tespect of fixed tenures of
posting of the Cbgtral.Government employees
in the N E Region in respect of the present
applicant is violation of Article 14 read with
Article 16 of the constitutionjybfticularly .
o5 when 7oy other afficers' of the same rank statéls

-~

and' service have been being posted in the places
of théir choicéoforvyears together by depriving
ﬁhg Applicant of his reasonably legiti&ate claim
Respondént No.4 has been in Madras for more

than 12 years without having been Trequired to

ch sﬁiﬁéiﬂ i, the N E Regiou eveu fur a singikday.

i

V. Na

“t licant feels, - PR .
- The %m:, that he has been (deprivedYof
)

equal epportunity in the matter ofvemploym;n%/

posting,
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For that, by not transferring the Applidaht to a place of

his choice after more than 3 tixed tenures ( the applicant

has completed three tenures on 12,9.96) in the Region, the
Respondents Nos, 1 and 2 have iiolated the principles fixed

by the Central Government to the detrimentrof the ingerest

of the applicant and welfere and ﬁell beihg of his family members
including a member more than 77 years old, The applicant

feels that he has not been treated fairly and squarely in

matters of posting,

Hak S
For, tﬂé'applicant happens to be the only afficer in the

Central Hindi Directorate who has command over both Hindi
and Tamil and by defriving him of his posting in Madras the

i
Respondents have misutilized/ under utilized his service to

Ehe Nation for the propagation of Hindi Language in the

State of Taﬁilnadu.

For that)it has been admitted fact tbat serving in the N E

‘Region in recent times has been quite difficult and Hazarddus

and keepingthe applicant for more then 3 fixed tenirésiis Hot
only unfair but is giscriminatory and:yiclation of prinigiples

of natural justice,

It is therefore,prayed that the hon'ble Tribunal
- will be pleased to admit this application, issue notices.

on tﬁé opposite parties and after hearing the parfies

be pleased to set aside/rnodify the transfer order

of the Applicant in termgof the Government policy
regarding posting in the N E Region and pendi;g the
final decition the Hon'ble tribunal may be pleased to
stay the impughed'notification of Annexure~ 1,

Contd o-o 09
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10, Interim order :-
It is further prayed that pending disposal of the

appiizanx application, the Hon'ble Tribunal may be pleased

to stay the operation of the impugned notification and direct

the respbndents Nos, 1 and 2 not to implement the impugned

transfer order of the Applicant, \

1", Postal order Nog 8 11 4hUh66 4 0 . 3,10.1996

issued by the (uwshati Head Post office,

V'ERIFACTION

I, Shri V.NarayaneﬂS/b K.Venkatachalam aged about
47 years and presently seiﬂaﬁés Regional offzcer NE/Deputy
Director (L) under the Central Hindi mrectoate in Joyanagan,
Khanapara under thevDispur Police station in the District of
Kamrub do hereby vérify that the contents of paragraphs |t 8 & i

are true to the best of my knowledge and belief and ‘those made in
Skbwmsﬁmm

. paragraphs 9 ad o e believed—tobetrue—on—legal

advice and ke that I have'not suppressed eny mateial fact,

Signed ‘on this 3rd day of October,Nineteen hundred and

Ninety six Anno Domini,

N N;MTW__
( V.Narayann)
Applicant,
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BY HAND/REGI STERED {?7

F.No, 2-3/96~Admn,
Government of India
CENTRAL HIMNDI DIRECTORMIE
Ministry of Human Regource Development
(Department of Educationn)
) West n)gock VII, R.¥,Puram,
NISW DELITI-110066 .

Dated: 23.C. 1996
)0
]
ORDER

e

Consequent upon hie promoticn to the post of
Deputy Director (Language), sShrij Ke¥, Singh, Deputy Director
(Language) 19 posted at Regional oOffice (North-East),
Guahati w.e, f, 23,8,1996. He is directed to join the ney

post at Guahati within the Joining time as admissible under
the ruleg, :

Shri v, Narayanan, Deputy Director (Language) 1in

y’f¢f£he Regional Offjice (North~East) Guahati isa hereby transferred

to Regional Office (East) Calcutta, He 1s directed to hand-
over the charge of Regional Office (North-East) Guahatl to

Shri K.K. Singh and take over the charge to Regional Off{ce
(East) Calcutta,

The above officers are entitled for Jeining time,
Joining time pay, transfer T.A, admissikble under the rules,

H(rr;%“ﬂltkfﬂ“.f

( Dr. G.P. Vimal ).
Director

« Shri K.¥..gingh, Deputy Ditvector (Langur ge) .

» Shri V. Narayanan, Deputy Directer (Language),
Regional Offjice (North-East), Cuahati,

o Persconal file of Shri K,I2, Singh.

+ Service Dook of Shri K.K, Singh,

+ Personal file of shri V. HNarayanan,

o Service Book of Shri v, Marayanan,

o P.A, to Directer, C,H,Dte,

8s P.A. to Adninistrative Officer, C.ll,te .. -
9. General Editoro

10

407" Regional Office (East), Central Hindj Directorate,
'Narayani', 27, Brobourne Road, Calcutta~700001,
11, Regional Office (North—Eant), Central Hindi Dire

' Jayanagar, Khanpara, Guahati-22 (Assam),
12. Office Order File.

13. Accountsg SEction, Central Hindi Nirecterate. 2 copies.
14, 5 ¢ s Section, Central I1inA4 Directorate.

~

15, W, Section, Central Hindi.DirectoratG.

ctorate,

n
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19. The applicants have annexed various office Memoranda/Circulars issued by the
Central Government since 1983 onwards to make out their case. Annexure I is the Office
Memorandum No.20014/383-E-1V dated New Delhi the 14th December, 1983, stipulating
improvement v the allowances and facilities for civilian employces of the Central
Government in the States of the North Eastern Region. The relevant portion of this
annexure is as under- ‘

“Subject -Allowance and facilities for civilian employees of the Central Govern-
ment serving in the State and Union Territory of North-Eastern Region-
improvements thereof.

The need for attracting and retaining the services of competent officers for
service in the North-Eastern Region comprising the States of Assam, Megha-
laya, Manipur, Nagaland and Tripura and the Union Territories of Arunachal
Pradesh and Mizoram has been engaging the atiention of the Government for
some time. The Government had appointed a Committce under the Chair-
manship of Secretary, Department of Personnel and Administrative Reforms,
lo review the existing allowances and facilities admissible to the various
categorics of Civitian Central Government cmployees serving in this region
and 10 suggest suitable improvements. The recommendations of the Commit-
iec have been carefully considered by the Government and the President is
now plcased to decide as follows:-

(i) cnure of posting/deputation:

) There will be a fixed tenure of posting of 3 ycars ata time for officcrs with
scrvice of 10 years or less and of 2 years ata time for officers with morce then
10 ycars of service. Periods of lcave, raining ctc in cxcess of 15 days per ycar
will be excluded in counting the tenure period of 2/3 years. Officers, on
completion of the fixed tcnure of scrvice mentioned above, may be consid-
cred for posting 10 a station of their clm_'-n_f:i{as for as possible.
The period of deputation of the Contral Government cmployees to the States/
Union Territorics of the North-Eastern Region will gencrally be for 3 years
which can be extended in cxceptional cases in cxigencies of public service as
well as when the cmployee concerned is prepared to stay longer. The
admissible deputation allowance will also continuc (o be paid during the
period of deputation so cxtended.

(ii) Wcighlagg for Central deputation/training abroad and special mention in
Confidential Records

Satisfactory performance of dutics for the prescribed tenure in the North East
shall be given due recognition in case of eligible officers in the matter of -
(a) promotion in cadre posts;
(b) deputation to Central tenure posts; and
(c) courses of training abroad.
The general requirement of at Icast three ycars service in acadre postbetween

two Central tenure deputations may also be refaxed 10 two years in deserving
cases of meritorious service in the North East.

A specific entry st_lall ‘bc made in the C.R. of the employees who rendered a
full tenure of service in the North-Eastern Region to that cffect.

...............
.....................................

.............
.........................
.....................

These orders \yill 1ake effect from 1st November, 1983, and will remain in
force for a period of three ycars upto 31st October, 1986".

i
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20. Although these allowances and facilities under Anncxure I were initially meant for
a period of three (3) years from 1.11.1983, but subsequently the period was extended from
time to time vide office Memorandum (a) No. 20014/3/83-E-1V dated 29.8.1986; (b)
N0.20014/3/83-E-IV/E-11 (B) dated 11.5.1987; (c) No.; 20014/3/83-E-1V/E-11(B) dated
28.7.1987 ; (d) No. 20014/3/83-E. IV/E-1i (B) dated 15.7.1988 issucd by the Government
of India, Ministry of Finance, New Delhi; and finally these facilitics and allowances were
made admissible permanently adding further improvement vide Government of India,

Office Memorandum No. 20014/16/86/E-1V/E-11(B) dated New Delhi the 1.12.1988
(Annexure 11, ™ —— e

——

71. Relevant part of this Annexure 11 dated 1.12.1988 is as follows:-

“Subject: Improvement in facilities for Civilian employees of the Central Govern-

ment scrving in the States of North-Easiern Region, Andaman and Nicobur
Islands and Lakshadweep.
The undersigned is direcied to refer to this Ministry’s OM No. 20014/3/83-
E.IV dated 14th December, 1983 and 30th March, 1984 on the subject
mentioned above and 10 say that the question of making suitable improve-
ments in the allowances and facilitics to Central Govt. employces posted in
North-Eastern Region comprising of the State of Assam, Mecghalaya, Manipur,
Nagaland, Tripura, Arunachal Pradesh and Mizoram has been engaging the
attention of thc Govt. Accordingly the President is now pleased to decide as
follows:

(i) Tenure of posting/deputation:

The existing provision as contained in the Ministry's OM dated 14.12.1983
will continue.

(i) Weightage for Cenural deputation and training abroad; special mention in
conflidential records:
The existing provision as contained in this Ministry’s OM dated 14.12.1983
will continue. Cadre authorities arc advised to give duc weightage for
satisfactory performance of duties for the prescribed tenure in the North-East

- —— - e

in the matter ofprorp(?tion in the cadre posts, deputation to Central tenure post
and courses for training abroad”.

In paragraph 2 of this Annexure 11 further states—

“Thcsq orders wi.ll also apply mutatis-mutandis to officers posted to N.E.
Council, when they arc stationed in the N.E. Region.”

<3
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Governuent of India ‘ W
Ministry of Human Resource Cevel opuent
{Dcptt. ol cducation) -

L | , New Delhi, the 30th March, 1990.

- MEMORAND UM

Subject: Recruitmeat to the post of Regional Officer in
] the Central Hindj Directorate, Ministry of
Human Resource Devel opment, Deptt, of Educgtion,

—— i S L e B, e A, S

On the recoamendution of the Unien Iublic Service
Comnissien, the President 18 pleased to offer Shri V, Narayanan,
Hindi Officer in the Department of Telecemmunicutlons at
lhadras, the post ef Reglonal Officer (Eust) Centrul Hindi
Directorate in the Mnistry of Huzaa Resource Develspument,
Department of Education in the pay scale of k,3000-~100-
3500-125~4500 us a direct recruit, His initial pay will
be fixed accourding te rules in the above scale of pay.

He will be entitled to druw dearness znd other allzg%nces
at the rates adaissible under the rules. ond subject to
conditions luid down in rules and orders coverning tlre
grant of such allewances in force irum time to time,

\ 24 The terms of appointuent are as uilers

1. The period of probation is one yeor from
the date of aopointment, which ray be
extended ut the discretion of the competent
E ' authority. Failure to complete the periocd
v o of probation to the satisfaction of the
competent authority will render the appointee
licble to be dischurged from service,

e ——

o~

o SV SO <

. i1, The appointment may be ternjnated at any time
: by a month's notice glven by eitnuer side viz,
- the appointee or the appointing authority,
. without assigning any reascns, The appointing
> . authority, however, reserves the right of terminat .
; < ing the services of the appointee forthwith .
: ) or before the explry of thes stipulated peviod
of notice by meking puywent to him gf g Sua
‘ _ equivalent to the pay ane allowances for the
%~ . period of notice or the unexpired period thereof,

ﬁ\ 111. The appointment carries with it the liability ///., _ 5
/

AT

AR

" e 0

PR

to serve in any part of India or gbrosad,

/

-

1

ive’ Gther couditions of Service will be governed w

by the relevent rules and orders in furce %
from time to time,

N - a
-
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Je If Shri V. Narayanan accepts the offer on the

above terms, he should communicute his accepltance through
" the Generazl Manager Telecom, Taomilnadu Circle, IMudras

to the Ministry and assume charge ol the post of Reglonsl
_Officer(East), Central Hindi Directorute.
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vShri V, Narayanan,
A/7, PSC Quarters,
A Ashok Nagar,
1MADRAS=83
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Shri V, Narayanan
, Regloral Officer ,
. .. Office of the Regional Ufficer(North-Eist)
' .7 ¢ . .Centra), Hindi Directorate
. Mo lunan Resouncae Dovalopiioint
' ‘ (Departmwnt of kddaation)
: Jaya Nagar, Khabapara %1 ..
GUWNIATL = 22 . .
’----ﬂ--~..-~-

- Y I am to refer to your lstter dated 2147493
- v, regarding your'transfer from Guwshatl to Madras s 'to
- J,advise you to represent to the Ministry for the redressal

o ]
. Sir"

¢

¢ of your grievances as the Ministry is the Controlling

-+ - Authority in case of Group A Services, .

. Yours  taithfully,

R S e AN

‘. . . ——
. (Dr,Ganga Prasad Vimal)
© ~« ' . Director . ;
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V. BARAYAMAN,

Regiomsl Officer (Morth East)
Contrul Hindi pirectorate,

Do paxtme nt of Education, ‘
Ministry of Huaad Rauoutco.l)cwlocmm:.

GQUHAHAT L = 22.

To

] | The Secretary, .
% : inistry of Human Rgsources Deve lopme nt,
. Govt. of Ihdi.&. '

T (Through propek channs 1)

$1ir,

with referance to the central lindi Diyructorate's

S¢13/90 ~ Aduin/263 dated’ 2
h the Director cib on 16.
ng My represectation for your

n
kind ccns ideration, regarding wy rxam texr from Guwahati
! wﬁ:t:-;_‘i:‘l

3rd August 1993 and

letter
3. 04 ot

psrsonmal talk wi
fow Delhi, 3 ws submictd

to Madrtud.

Thanking You.
Yours faithfully,

+ ‘r
_: \I .’\l'.'/~'\/~g') a— Y\\‘*\
AV, NAKAY A B) '

Date 21. 3.94.

RV Q!
S The birector CHD Mew Delhi for omward
. | traosmiss ion. : .
) ) .
VL ' , &
( i Yours faithfully, 5
I': i: Dates 1. 3, 94. , i . rt

oAV, mmmu).“ T
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From |
Vo NARAYANAN
Regional Officer (North East),
Central Hindi Directorate,
Department of Educatlon,
Ministyry of tuman Resource
Quwghati - 22.Dewelopmant,

" To
The Socratarz;
Ministry of Human Resource , :
Govte of Indip3velopment, |
Sub & Transfer from Quwahati to Madrase
% 8 ”
Sir,

With reference to the Central Hindi Directorates®
lettef No.5=13/90 = Admn/263 dated 23rd August 1993 (Copy-
enclosed) I am submitting my representation for your kind
cons ideration regarding my transfer from Cuwahati to Madras.
1 sir, took charge as Reglonal Officer at Quwahatl on
" 4240990+ 1 suécessfully compleeted my tenure, two years .
in North East on 29.10.1992 as per the Gel «MeF«OM No.20014/
3/83 E IV dated the 14.12.1983 and D.O from the Ministry of

Personnel & Training Administrative Reforms & Public Grievan-

ces & Pensioners No 6/22/686 - Esst (Pay) II dated %ﬁﬂ%n%-%%%g-.

Now sixth year I am continuing in North Easte My mother
13 more thad seventy five and I want to give her good medical
facilitles at Madrase. '

!

1 therefore reduest'you to consider symrethetically my
request and transfer me to Madras at an early date,

Thanking you, Yours faithfully,
| N N
Date 1 1+1.1996 , . ( Ve IARAYNIN)

Encl ¢ Central Hindl Directorates lottere
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Vo NARAY AN AN )
Reglonal Officer/Daputy Director(l)
~ OHD Jeya Hagaer '

- Khanapara P.0.
- Guwahati -« 22

" To 3

THE SECRETARY ’ . 3
. ( DEPARTMENT OF EDUCATION ) ° , : . JE
. MINISTRY Of HUMAN RESOURCES DEVELOPMENT
 SHASTRI BHAWAN , nEW DELHI - 1 :

A -
Y e A—

Sub 3 Apeal for reconsideration of transfer orders .
from Guwahati to Msdrus. :

seoe0eoe
1
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Sir,

Te I wes sppointed u@nd posted as Regional
officexr/beputy irector ( Lunguage ) at Guwahati
Regional 0ffice in Central Hindi Directorate on .

12th of Septewber 1990 by the Hinistry of lumsn -

Lo ) Respurces Development, Govi. of Indla

2. raking inte svonsunt the consideratim that

| \J the Govt. nf Indiu provides oertuin Uoncessiono

' ‘ ’,ﬁ/\ to Dfficiels serving in the W.E.Reglon, I expected
0 148 irby trensfer te Madrus, the plece of my choice mt

L d\t’ wa Cto my surorizie I wes informed that my sppeintment
; o\ 3 was specifically for the Morih Eastern Region end
gff\‘}p -%&(/\ as such my recuest was turned down by CiD.

g ' 3 I apealed agajnst this deciaicn, arguing
" that no sush condition was laid down in my eppoi-

B atment nrder snd I was entitled to the benefits as
; such as any other Official accerding to prowisions
5 of concessions fer working ln the H.E.Regim.

i e I have over atayed 4 yeors at Guwahati
! over snd adove the provided tenure of 2(two) years
' and am entitled to the benifits of the conocessions.
I em forced to malntain & cotsblislmert cne at
- _Guwabati, seconi el Mairas where ny nbildren have
o ts stry to met better Education & the third at m &
b village where ny aged nnthei of 76 yeurs is reaidina -

9 Se I unierstand, these provisions were muade
] to compiwsater an Crfisial for such inconveninces
' but tp ry diseppointment 1 have been denied this

benifit & am tranferred to Calcutta inatead of
Madras., I take this as injustice done to me Bince

thé Officer concermed at Madras in continuously
worldng for last 12 ( twelve ) years.. (- . ' .-

Al s

P

f 6. Before moving the matter to CAT I once

B : agzainst speal you lo rcoonsider rny case wad do
Rk Justice to me to =void the extremc step that I
iy ' un foroced to take.

To It would not be out of place to amentisn of-
L; thds reak that I um the ¢ily person of - thin rank
A vhose mother tonpue¢ 18 Thmil has commend over both
% the languages. This adventere 18 not being full

B

9:} . .
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utilised for propagation of Hindi. No person with

this background of both the languages has so far
been posted at Madras in the history of Centiral

Hindi Direotdarate. _ .

Telegrsphic intimation sbout the line of
aotion going to Be teken mey kindly be given so
that I may proceed accordingly.

Thanking you,

Yours falthfully
sf
( Y. RARAYARAN )

Regional Qfficexr/Deputy Director
(Languege )

19-49.9¢%

Central Hindi Directorate
Guwahati - 22
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~ Frowm @ V. Narayns,

Regional Officer (NEY Deputy Disector (L),
Central Hindi Diiectorate,
Guwahati - 781022

To : The Secretary,
" {Depnstment of Education)
Minisiry of Fuman Resources Development,
New Delbit - 110001

Sub:  Request for tranafer to Madras from Guwabati

Sir, )
I continuation of my telepram dt. 19/9/96 and the representatioy requesting for transfer to
Madras [ would like to draw your kind atterion for the kind and sympathetic
consideration of my caye. , -

Sir, I had taken over charge ag the Regional Officer at Guwahti on 12.9.90, gince then I

+ contirie 10 serve here inspite of several requests for rrry transier to Madiag, Tn the

itdervening poriod I was perplexed o note that T have been ismsed with an order of transfer
to Calouttn. As per the service rules as envisaged in the orders of the Miustry ol ———
Persotmel, the beniefil of hoine posting alter serving, in the Noth East for a ptiod of two
yeuwrs Lus been denied to me inspite of the fact that 1 bad alicady completed § years at
Guwahali. : i : g

- Atthis stage of my life having to serve two establislunents, nne at Guwalati and the other

that my family at Madras, financial tinbilitics had considerably incrensed. Having served
in Ciwahati sy health condilion had deteriorated apat fiom the negled of the falling,
health of my old ailing rmother in my abyence at e donestic front. Sir, the prejudice that
has been cast upon me which I feel has been done willully whereas an officer is stifl
conlining to scrve in Madias for raore that 12 years withoul beiug distrubed.

8ir, 1 had placed before your high office the above facts for reconsideration of the transfer
order and 1o post me in Madias, AR

Sir, il this is the reward, the Department had bestowed upon me tor having served with all
sincerity [am pained to digest the grave injustice and 1 may lave to approach for further
recoutse in this direction. However, T hope your good offices would be kind enough to post
e 1o Madias, accordingly 1y be intimated on the line of action 1o be inken af the
earliest.

Thanking you,
Yours faithfully,

N- B i
Quwahindi ( V.NARAYANAN) 27|25k
ce. b Joint Scesetary (L), New Dethi- 1, & 2.1 Miector, CHPY, New Delh

’




